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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: J A I F'TJR BENCH: 
J A I P U R. 

O.A. Hv • .J9.J/97 Date of order: 17.2.1993 

Suresh Chand Dube)~ S•:ln of 3ht·i Jagdish Prasad, .aged ab,:liJt 
53 years, resident of ,;.:;vindji Ka Mandir, Mori Charbagh, 
Bharatpur, at present Head Clerk in DSK, Western Rly. Store 
Deptt., Bharatpur (Raj.) 

Applicant 

Versus 

1. Union of India through General Manager, Western 
Railway, Churchgate, Mumbai. 

2. Deputy Controller af Stores, Western Railway, Kota. 

Respondents 

Mr. Ashok Gaur, couneel for the applicant 
Mr. U.D. Sharma, counsel for the respondents. 

8GRAM; 

HON'ELE SHRI RATAN PRAKASH, MEMBER (JUDICIAL) 

0-R-f>-E-R 

(PER-H0N!BLE-SHRI-RATAN-PRAtA2H,-MEMBER-(JBDieiAL} 

The applicant Shr i Suresh Chand Deuby has appr·:·a·:::hed 

this Tribunal under· 19 of the Central 

Administrative Tribunals Aet, E 185, t.J ·:ruaeh the impugned 

order of his transfer dated 17.11).1997 (Annx.A/10) by which a, 
he has been posted in the ,:.ffice of Diviei·=-·nal C.:.ntr0ller 

of Stores (Division), Ratlam with an alter~ative prayer to 

keep the applicant either at Kota or in same other office 

at Bharatpur on the post of Head Clerk. He has also sought 

an interim direction to stayethe operation of the impugned 
. . 

order dated 17.10.EJ97 till tJ,~ di~o.:al vf this O.A. 

2. Facts relevant for di sp·:.s;a 1 ·:·f this application, in 

brief, are that \•lhile the applicant was .\·mrJ:ing as Head 
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Clerk in the office of Deputy C0ntroller of Stores, 

Bharatpur, he was transferred vide order dated 1•.:;.7.19:~6 

(Annx. .Z\/1) in the .:.ffice o:.f Divisional ·~·)ntr.:.ller of 

Stores (Division), Ratlam. He \-las relieved •)n :2•J.7.E•J6 

(Annx.A/~). The applicant finally joined at Ratlam on 

30.6 .19S"!7 vi de Annexure A,'•:. in the .:, ffi ce .:.f Deputy 

Controller of St0res (Division), Western Railway, Ratlam. 

Meanwhile he made a represent at i .::.n dated 

(Annx.Al3) to the Railway Minister and another 

representation on (Ann:-:.A,'--1) tv the Prime 
. ~ . . :l. 

M1n1ster. Accorr1ng to the applicant he performed his 

duties at Deputy .::.:.ntrolJ.er .':.f .:t.:ores (r•iesel 2hed) Ratlam 

.from .July to October, E•97. Vide ·:·rder dated l'J.l0.E•97 

(An.nx •. a. 1.'3) ·the applicant was sent ba·:::J: fr.:.m Ratlam t·:· the 

office of Deputy COS, Rota for further posting. He reported 

at rc.ta ·~n 13.10.E•~•7 (Annx.A,'9). 

3. It is the grievance c:f the appli•:::.:\nt that after he 

joined at Kota on 13.10.1097, he was again eent bact to the 

office of C0ntroller St0res (Divisional) Ratlam vide order 

rdated 17.10.1~07 (Annx.A 110). The applicant is seeking the 

cancellation of this ·=·rder .:-.n the gr.:.und of his being a 

handicapped pers.:.n (bc·th •)f hie legs t.ei'ng amputated) and 

ale.:l that he is a p.: .. ::;r persc;m · and it \-lould be a 9reat 

hardship to him to remain away from his family members who 

are settled at Bharatpur. 

4. The respondents have oppo~ed this application by 
• 

filing a reply, t•:• which the appli.::ant has aJ.s.:. filed a 

rejoinder, in return c•f which the resp.·:mdents have also 

fil~d an additional reply. The stand of the respondents has 

been that the transfer of the applit:::ant fro:.m Bharatpur to 

R~ 
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Ratlam be~ame imminent be~uase office 0f Deputy ~ontroller 

of Stores1Eharatpur was clcsed and that looting to his 

disability he was pla•::ed in an t:·ffice at Ratlam where he 

may nc.t have t.:- cross the railway trac}:s. It has been 

averred that he has been 1 c..:.J.:i ng his 

inconvenience and physical condition at Ratlam. It ha! also 

teen averred by the respondents that the applicant made an 

mc.nths in the c.ffice of D.R.N. 1 Kc·ta and the resp::.ndent .. 
~ No.~ strc,ngly re·::·:.mmended the ·::ase vide· their letter dated 

e:-:hibited his inability as there was n•) vacan.::y ·=·f Head 

Clerl:. It has, there f•:-.re 1 l:.een averred by the respondents 

that the applicant is not entitled to claim any relief. 

5. T0 the plea tal:en by the applicant in his rejoinder 

that there is c·ne post in the c .. ffi~e of F. W. I. 1 Bharatpur 

of the level :f Head Clert and against that post 0ne Chief 

Clerk is being allowed tc. w.:.rl: instead he may be p.:.sted 

th~re: the respondents do admit that there is one post of 

Head Clerk in PWI Offi.::el Bharatpur against whi.::h a Chief 

ClerJ.: is allowed . t.:· worl:. The applican1~' acco:.rding t·=· the 

stand tal:en1 can be adjusted against the said p.:.st 1 if a 

re.-;Juest tc· this effe·::t is made by the applicant t.:. the 

D. R. M. Kot a. 

(:.. I heard the learned cc·unsel for the parties and have 

examined the record in great detail. 

7. From the pleadings and documents placed by the parties 

'--=---··--·· 
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on rec.:·rd, it is made out that there is one post .:·f Head 

~lerJ: available in the office of P.W.I. J?haratpur, on \-Thich 

a Chief ~lerk has been allowed to work. This post of Head 

Clerk in the offi~e of PWI, Bharatpur is in the control and 

supervision of D.R.M., Kota who is not a party to this 

OA. 
}../ 

8. In the interest of justice, the applicant is directed 

to make a detailed representation to the General Manager, 

l Western Railway, ~hurchgate, £'tlumbai as also to the D.R.M. 

KOta through proper channel 1 making a request to 
. ~ ' 

the offi,::e of P.{~.I. Bharatpur. _._ ··/ ft,esp•=-'ndent 

dispose of the said represent.9tion within a peri(•d of two 

months from the date of receipt of the representation. 

9. This OA is disposed of as abc·ve with the consent of 

the parties at the stage of admission. A copy ~f· this order 

be supplied to b0th the parties. No order as to costs • 

• 

. (RAT AN PRAKASH) 

JUDICIAL MEMBER 
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